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GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
. (DEPARTMENT OF LAW JUSTICE & LEGISLATIVE ACCAIRS)
S5-5HAM NATH MARG DELHI.

NO. F. 1/3( 1) /95=gudl II A «Ae AT Datedy; 9 Z /} [3*)'

V

Subject; Gazette Notification/ Supply of authenticated
coples of the Bill No. 1 of 1995 & Bill No.2
of 1995, assented by the Lt. Yovernor.

The Deputy Secretary, (Admn.),

Delhi Legislative Assembly Secretariate,
okd Secretariate,

Deilhi.

Sir,
I am directed forward herewith the following

Gazette Notification containing the Act passed by the

Legislative Assembly of the N.C.T. Delhi and ass@nted by
the Lt. Governor, Delhi and authenticated copies of the
Bill Noe«l of 1995, Bill No.2 9f 1995 assented by the
Kt. Governor,

Sre Noo NO. and date of farticulars of the
Gazette Notification. Act passed,
1. 4th April 1995 "I‘he Appropriation No.1
P.ReDe NO, 1086, ACt. 1995,
Delhi Act No.l of 1995,
=30 The Appropriation (Vote

on Account) Act.. 1995
DELHI ACT NO. 2 OF 1995,

24 Authenticated copies Oof the Bill No.l of 1995
asSented by the Lt. Sovernor.

3. Authenticated copies of the Bill No«2 of 1995
assented by the Lt. Governor .

Nﬁt&;nm AS above. Yo aithfully,
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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

fafy, =mx @& fFamlr Fw Few
faselr, 4 =i, 1995

#. w1, 13(2)f9s-AmIlfow.a. [60.—ITuaTE, faely
#1 femtm 3190, 1995 F e b F meA few e
gro miw  foafale sfafeme s gem & gewe st
frar st @ &1

Safranrs sfafem (Fe0 1)
(et wiufraw @=nr 1, 1995)
(v g ow feelr &Y few man e gumf
et )
Ll
afafrem

T 1994~95 ¥ WEEm Fwl ¥ (¥ g uTat g
felt # dfae flw & wmw wEET F@ a3 ¥ @)
afw = GE aw For &7 FE GEww

1995

823 DG/95

(1)

W owieitr dfawm F o468 ad § wdm wwaer g
feedtt #r faw W aw Fenaae sifaie G s

(1) sfere @ —sw sfafes & ffdse (der1)
EnEIT 1995 & S |

(2) 72,39,56,000/- w74t & fiw.—wdm wwasw &9
feeft @t dfw G & ¥ smAR g ofw St s
Famm  (5) #fafafes & wfs w8, W ms waEi @
HElt & A0 agaw  w@ sweEisE o W S9IT ST
g ufd & suaw & W Wyl F awww (2) F b
FEl F G99 F a9 1994-95 M waly ¥ drw yprw &
o B O G

(3) ffmmA— =hfar s w owaE fw
feelt # wfw BT & ¥ newoic wmEw @R ooy R
g T SE s F gew ¥ waqd §  sfewfas st
oiv S F fE ERAX & s
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DEPARTMENT OF LAw, JUSTICE & LEGIS-
LAT AFFAIRS
NOTIFICATIONS

Delhi, the 4th April, 1995

No. F, 13(2){95-Judl, 1/L.A.|60—The follow-
ing Act of Legislative Assembly  received the
assent of thel MBIty of Delhi on

March, 1995 ang i hereby publish " g
information,

THE APPROPRIATION O, 1) ACT 1008

(DELHI ACT NO. 1 OF 1995)
(As passed by

the Legisiative Assembly . of
the Nationai

Capital Territory of Dejhi)

An Act to authorise bayment and appropria-
tion of certain sums from and out of the (Con-
solidated Fund of the National Capital Tervitory

of Delhi fi Tespect of the financial
year 1994.95,

Be it enacted by the
National Capital
vear of the

Legislative Assembly of
Territory of Delhj in the 46th
Republic of India as follows :-

L. .Short Title—This Act may-be calied - the
Appropriation (No. 1) Act 1995,

2. Issue of Rs, 72,3‘9,56,000.-—1—71'0111
of the Consolidated Fund of the National
Territory of Delhi, there may be paid
Sums not exceeding these specified in
of the scheduie, amounting in the

the sum of Rupees Seventy two ¢

and out
Capital
and applied
column (35)
ageregsate to
rores  thirty

- — et
—_— S

: EXTRAORDINARY [PART %7

nine lakhs and fifty six thousands towards defray-
ing the several charges which will come in the
course of payment during the financial vear
1994-95 in respect of the services specified  in
column (2) of the Schedule.

3k Appropriation.«The Sums authorised to pe
paid and applied from and out of the Copsoli
dated Tund of the National Capital Territory
of Delhi by this Act, shall be appropriated for
the services and purposes expressed in the Sche-
dule in relation to the said year,

SCHEDULE

(See Szction 2 and 3)

(Rs. in Thousands)
PR e ORI o R

Sums not Exceeding

e

Demand  Services and

Voted Charged Tota]
No, Purposes by the on the
Legislative Consoli-
Assembly dated
Fund
(1 (2 3 ) (5)
_— I e RS
2 General Administration 4,48 448
5 Police 12,00,18 12,00,18
8 Social Welfare 48 48
10 Development 4.79 4.79
11 Local Self Govt. &
Public Works Depart-
ment 58,46.87 1,77.10 60,23,97
Public Debt 5.66 5,66
TOTAL:— i1 1.62
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(Rt afufrrs qogr o 1995)
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